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ASSEMBLY QUESTION

GOVERNMENT OF N.C.T. OF DELHI
REVENUE DEPARTMENT: PARLIAMENT CELL
5, SHAM NATH MARG, DELHI-110054

No. F.11/2070/DC/PC/VS/2023 [ 2.9 34 Dated: [ £ [[2]2023

To

The Dy. Secretary (Question Cell)
Delhi Legislative Secretariat,
Old Secretariat Delhi-110054

Sub: Reply to Vidhan Sabha Unstarred Question No. 182 fixed for 18.12.2023 raised by

Hon’ble MLA Sh. Jitendra Mahaijan Ji.

Sir,

Please find enclosed herewith the 100 copies of the reply in respect of above said

question for further necessary action at you end.

This issues with the prior approval of Competent Authority.
Yours faithfully
W
\
Encl.: As above. (MANVINDER A

SUB DIVISIONAL MAGISTRATE-IV (HQ)
MANVINDER SINGH

Sub Divisional Magistrate (HQ) |

Govt. of NCT of Deihi
5, Sham Nath Marg, Deélhi-54
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Sub Drasional Mag'stid:
Govt. of NCT of Delhi

' 5 Sham Meth M2rg, Délhi-54
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GOVERNMENT O
F NATIONAL CAPITAL
TER
OFFICE OF THE DIVISIONAL commss;‘&g&\f Be
5 SHAM NATH MARG : DELHL.54  *

No. F.36(07)/Cordn./Div.Com. /06y u—4o Dated : 4™
: 4™May, 2006

ORDER

The Mu :
High Court to nlidaal Corporation of Delhi (MCD) has been directed by Hon'ble Delhi
) place all the properties, which are unauth ; i
specific details as to whether the buildirl\g is unauthorigza o(rJ\ﬂ;ScdoSr?t :;)t;e v:ebsute o
or on account of extra floor or on account of construction on overnmz)r(\trala(r:\%\lirage
?lccount of no sanction plan with details of building whether git Is first floor secro?xg
oor, or third floor or whatever floors are authorized and what are not authoriz'ed S0 as
to remove ifhe ambiguity. All such specifically unauthotized properties or part thereof,
appearing in the said list of MCD, will be registered after the full stamp duty
chargeable under article 23 of schedule 1-A of Indian Stamp Act 1899 is paid.
However, while registering a document in respect of a property enlisted unauthorized
by MCD Sub Registrars (SRs) will ensure that a rubber stamp Is impressed upon the
first and last page of the document revealing that the property is unauthorized as per
the list displayed by MCD. Such rubber stamp is being made available to all the SRs,
separately. It is to be ensured by all the SR(s)/Registrars that before registering 2
document, the property mentioned therein is exhaustively checked in the website of
MCD and no such property which appears in the list' is registered without impressing
the said stamp, under the signature of the concerned SR. In case access to the website
is not available to a SR, an updated hard copy of the said list may be obtained and
referred for this purpose by the concerned SR.

This order is issued subsequent to the order passed by Delhi High Court on
23.03.2006 in the CWC No. 4582/03 in case of Kalyan Sanstha Social Welfare
Organization & others Vs. Union of India and others.

(0 L
[NARENDRA KUMAR]
CCRA/DIVISIONAL COMMISSIONER : DELHI

' am May, 2006
No. F.3.6(07)/Cordn./Div.Com./06 /|,, T Dated 4t May,

Copy to :-

All the Dy. Commissioners (Revenue) of 9 districts. -
All the Sub Registrars.

ADM I-II (HQ.) .

SDM I-II-1II (HQ.) .

PA to the Divisional Commissioner.

nhwne

Moco

(AK KAUSHAL)
ADM-II (HQ.)
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-OFFICE OF T e
T THE SECRETARY (REV. - CUM - DIVISONAL COMMISSIONER
5. SHAM N VENUE: GOVT. OF NCT OF DELH!
No:F.36/(07)/ Coordn’/ Div Com?:;{/ MARG; D - Lione%.
i L13-(E£2C

Dated: /3/1‘1/21/5 8

ORDER
The Lieutenant Governor of NCT of Delhi is pleased to:

1. i ; | ,
Withdraw this office Order No. F-27/SDM/KJj2010/131 dated 26.04.2011

and the Order No. F.27/SDM/K 197 dated 30 AT
(copies enclosed), /SDM/KJ/2010/97 dated 30.03.201 1 with immediate elfect

gm Order that this Ofﬁc_e Order No. F. 36 (07)/Cbr4n./Div.Com/06/ 464-90 dated
May 2006 (copy enclosed) issued in wake of directions of Hon'ble High Court of
Delhi in the Writ Petition, (CWC.No. 4582/ 2003) titled Kalyan Sanstha Social. Welfare
Orgnglo;;'::&"vg\r_s,_ Vs UO! & Ors, ‘shail continuc to operate. The Municipal
Corporations will continue to.take necessary. action lnder the building bylaws and
S;ructural -safety-norms against Jnauthorized ‘construction and unsafe buildings. The
Sub-Registrars, Revenue Department will use the details of all booked properties
provided by the Municipal Corporations of Delhi and it shall be the duty of the Sub-

Registrar to mention the details of the fact that the building is unsafe or has

unauthorized construction at ‘the timé of ‘registration of transactions relating to
immovable property.-

3. Order that the regi sration of transactions.relating to immovable property per-
se shall not debar any action to enforce provisions of any law, including prevailing

building byelaws / stoucural s4eR norms, ‘and that timely action ~against
uh'aiithorizéd construction/ unsafe buildings shall bé taken by the law enforcement
'agendeé / authorities concerned as per law: . |

R ‘By order and in the rame of
' The {jeutenant Governor of Delhi

-l‘slt{ 13"

(ASHWAN] KUMAR)
Secretary (Revenue)-cum-

‘Tnspector General of Registration

To, Commissioner MCD (Northl(g\gfez éi)oué!r? / MI;}D (East)
. . e . S er ) 7
ggl’:ff;zeg;%?nﬁgfg R;gis'tration.' Revenue Department, GNCTD
Ad(il. Secretary (Revem_.tg)‘, GNCTD

All gub-Divisional Magistrates

All Sub-Division'al Magistrates (HQ)

All Sub Registrars: _

Guard File.
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| 0:F.36 /(07) /Coordn /Div.Com /07/

Dated:
" Copy also to: |
: 1. Principal Secretary to Lt. Governor for information to Hon L.G.
2. Secretary to C.M, for information to C.M. :
3. Secretary to Dy C.M ./Minister of Revenue
4. OSD to Chief Secretary
13yju”

(ASHWANI KUMAR)
Secretary (Revcnqe)-cu'm-
Inspector General of Registration



Covernment of NCT of Dellii - ot
,* {Revennt Depurtment| : '
"L 5, Shim NathMarg K "
y 32 Delhi ¥ :
bolis Be 1) ’ .-' ‘- l';}
Ne. F-27'SDMIZIR20)0 /i3] : Datet ¢the2GApal, 201

Order o E
B E T""E Leutenant Govemor of NCT of Delbi is plused _t&.br&cr thal the ur'df:l
NoF 27/SDMKIZ01 077 daled 30.03.2011 banning the registration of vansucuons in
respect ol all siructurds that are unsupponed with sanctioned building. pluns vi-s:vis the
requirement: of fumishing of's ceaifieate of structural salety issu.’é:d by the compelent

uuthorry- he keptin sbeyanes tili firther onders, “W .
2 The'gpvemnmen( of NCT of Delhi has, further, decided thi the trnsachons an
espect o f proferiss declurd and -hooked us “unauthurized 'cdx;i»;trqctiun"_ with eflect
fro April 26% . 2034 shall not be registered till the building is tégp_lwizcd._ In order 1t
enswe and mplemant this, witn tffes from April 26, 2011 hijiidings declared und
booked-as “unauthorizzd constniction” by MCD. shall b put on <hz website of MCD. / b
DDA. NDMC “and Dethi Cantonment Bowrd oa'duily basis with foplproof srrangements

e v
.

5 -

of informing the concerned sup-registrars
K Tous brder shull ¢éime inta loree from Lh=date of isme. E s " 2 P
‘. o . By order and indﬁck;nmffnf
_ a ’ lhe Licmenant Ggvemor o'f‘-Dﬂ
_I‘ T ] * . K T A ) . &
.' . - ,‘ ’ v (DH- M E M,
. g o :Sccrd}uy(]{:u}a:um'-'lnspcc,(cx"Gcn:ml of Registelion
' s ve . Revenue Depertmsnt
= Government of NCT, of Brlhi
: : :-1 L
Ter oo ..‘.‘ e
- sl B : : o
: (F Demty Cammi : LGNCTD. DL INWy
2 1 Deqpty Camnissioners ﬂ{cvmuc):ﬁ_ C 4 . _ o
%btﬁi n_ﬁ"n:pm‘_o, Genern; offiegistration. Revenue Depunmicnt. GNCTD.
"5 Additiuna) Secretary (Revenss). GNCTD
4 All Sub-Divisionz! Magisaales.
< AllSib-Divjsitno! Magisiraies fHeadejuarters). jl_
6, AllSubRegistars, . ;
* Guad File.
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3. Sham Nath Marg
Delh{

No. F-27ISDM/KJ/2010/3') Dated the 30® March, 2011 '

Order

si“,aﬁo?;.igﬁvc?mcm of the National Capitel Tenitory of Delhihaving reviewed the

decided to bt - oneeked growth of unsafe and unauthorized construction have :
) 0 ban the registrtion of lrawsactions {n respect of all structures thiat are

supported with sanctioned bullding plans or, where such plans are shown 1o have been

rity, ::lvclal major structural deviations (i.e. non

. anctioned plans. The vendor and the vendee shall also

be required to fumish a certificate of vshucm:axl"s'nfc_ty issoed by.the competent authority.

2 This order shall cotne into effect from the date of issuc.,
‘By order and in the name of
¥ the Lieutenant Governor
et tu:‘.‘ 3ju
‘ (D.M. SPOLIA). t
Principal Seeretary-cum-lnspector Gencral of Registration - '
. ‘Revenue Department .
Goverment of NCT of Delhi
To i‘
. , 1Al Deputy Commissioners (Reveme), GNCTD. o '
.o 7 Z-Special lnspector Genonl of Registration, Revenus Department; GNCTD, .. :
Ch.s . 3 Additonal Scoretdry (Revenue), GNGTD: - \
Al D ot :

Dited the 30" Marchidly -
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Secretary to Hon' Minister (Revenue & Health) for information of Hon®
Minister, :

Secretary to Hon' Minister (Urban Development & PWD) for information of
Hon' Minister.

Secretary to Hon' Minister (Development & Food & Supplies) for information
of Hon’ Minister. ,

Secretary to Hon’ Minister (Education & Gurudwara Election) for information
of Hon’ Minister.

Secretary to Hon' Ministér (Labour & Industzies) for information of Hon'
Minister. . :

.

Secretary to Hon' Minister (Social Welfare & Women & Child DCVGI?P’“".“Q
for information of Hon® Minister.
OSD to Chief Secretary, GNCTD.

. ' L—-f-"! i?:r'

,(pm'spsc:;, [A)
‘ j cral of Registration
' principal Sccrc‘xz?ry-cumjln_spe.OW\' GF{Q\’:I‘IUdDGﬁ‘“‘ imeal
g bt et Goverament of NCT of Dethi .
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No. F.36{07)/Cordi./Div.C g
./Div.Com /Oﬁ/v by —¢
: (=Y bmed : (/Ma
7 : 4'May, 2006

ORDER

The Municip “t s o .
Migh Court to plagea‘aﬁoﬂpor ation of Delhi (MCD) has been directed by Hon'ble Delhi
specific datails as to wh eU“? properties, which are’ unzuthorized on the website with

ether the building is Unauthorized on account of exta coverage
or on account of extra floor or on account of constructi ' fand
atcount of o sanction. olan with _det construction on ‘gm’/emment and or on
Hoor o third floor hp wi etails of bufldrng ‘whetner it is first floor, second
o ) _ Or Or-wi atever floors are authorized and what are not authorized so as
- remove §he ambiguity. All such spedfically unauthorized properties or part thereof,
appearing in the said list of MCD, will be registered after the full stamp. duty
f'—ﬂal‘geable under article 23 of schedule 1-A -of Indian Stamp- Act 1899 is pald.
However, while registering a document in respect of 2 property enlisted ‘unauthorized
by MCO Sub Registrars (SRs) will ensure that a rubber stamp is impressed upon the
first and last page. of thedorumeant revealing that the property 15 unauthorized as per
the list displayed by MCD. Such rubver stamp is being made available to all the SRs,
separately. It is to be ensured by all the SR(s)/Registrars. that before registering a
documenl, the property mentioned therein-is exhaustively: checked in the website cf
MCD and no such property which appears in tie fist 1s registered without impressing
the said stamp, under the signature of the concerned SK. In casa access to the'website -
is not avallable 10 & SR, an updated hard copy of the said list. may be ‘obtained and
raferreéd for this purpose by the concerned SR.

This order is issued subsequent lo the order passed by Delhi High Court on
23.03.2006 in the CWC No. 4582/03 in case of Kalyan Sanstha Social Welfare
Organization & others Vs. Union of India and others. Al

. - DRA KUMAR]
CCRA/DIVISIONAL COMMISSIONER : DELHIX

No. F.Sé(()'/)/Curdn./Div.Com./06 /L-, bt =<0 Datacl 41 May, 2006
Copy o :- ‘
iy j\',.i'?'z“"-"“:‘ {. Al the Dy. Commissioners (Revenue) of 9-districts.
A 2. All the Sub Registrars.
Nl g 30 ADMIN(HQ.)
ced s ¥ g0 SDMAEIL-LT (HQ.)
- X | 5 Patethe Divisional Commissioner.
1‘1”?7-:"-"’"/ (\/ B
-7 :WA/
. . i ' ) % ‘ ’\Q(:

7 a’\\\
(AK KAUSHAL)
ADM-IT (HQ.)



